
ID No. 1953/2020 

Ravinder Singh Vs. Virendra Kumar 

07.10.2020 

aken up today on an applicaion for early hearing is filed on benallo applicant /complainant 

Present Mr. Sunil Kumar, Ld. Counsel for complainant. (On WebEx) 

Physical hearing has been conducted today. 
Heard. Record perused. 

Considering the reasons stated in the application, present application 
for early hearing is allowed and matter is preponed for today. 

As per record, an application for condonation of delay is already filed 
by the complainant. 

Let notice of this application be issued to non applicant / proposed 
accused through all permissible modes on filing of PF returnable on date fixed i.e. 

06.04.2021. 

Copy of order be uploaded and sent to all as per circular no. 2204 

2221/D &SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCo Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria) 
MM-01/SHp/KKD/Delhi. 
07.10.2020 



ID No. 1760/2020 

SAURABH WALIA Vs. KARAMCHAND BHAGAT 

07.10.2020 

Mr. Himanshu Shukla, counsel for complainant with complainant.( in 

cOurt) 
Present 

Physical hearing has been conducted today. 
An application for condonation of delay is already filed by the 

complainant. 

Heard. Record perused. 

Issue notice of this application to the non applicant / proposed 

accused through all permissible modes on filing of PF returnable on 08.04.2021 

(Snigdha Sárvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 



SUSNIl KUmal Stu 

07.10.2020 
of 

Fe is taken up today on an application for early hearing is filed on half 

applicant Icomplainant 

Present- Ms. Varsha, proxy counsel for complainant/applicant. (on 
Webex). 

Physical hearing has been conducted today. 
Proxy counsel seeks adjournment on the ground that main counsel is 

not available and is busy in other court. 

Put up on 14.10.2020. 

Copy of order be uploaded and sent to all as per circular no. 2204- 

2221/D & SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Shigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 



ID NO. 619/2020 

Sushil Kumar Sethia Vs. Shaikh Allauddin 

07.10.2020 
Flle is taken up today on an application for early hearing is filed on behalr or 
applicant /complainant 

Present: Ms. Varsha, proxy counsel for complainant/ applicant. (on Webex). 

Physical hearing has been conducted today. 
Proxy counsel seeks adjournment on the ground that main counsel is 

not available and is busy in other court. 

Put up on 14.10.2020. 

Copy of order be uploaded and sent to all as per circular no. 2204 
2221/D & SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarýaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings_ 

(Snigdha Savaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 



ID NO. 1713/2020 
Bheem Singh Vs. Shailesh Kr. Soni 

07.10.2020 
File is taken up today on an application for early hearing is filed on behalf of applicant /complainant 

Present: Mr. Nagender, counsel for complainant / applicant. (on 
Webex) 

Physical hearing has been conducted today. 
Heard. Record perused. 

At the request of counsel for complainant, matter is adjourned 
Put up on 14.10.2020. 

Copy of order be uploaded and sent to all as per circular no. 2204 
2221/D & SJ, Shahdara/KKD/ Delhi dated 20.04.2020 

nigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate 
The proceedings are conducted through Video-conferenc1ng CISCO Webeex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delh1. 
07.10.2020 

proceeui5 



ID No. 1586/2017 

UDAI VEER SINGH Vs. SATYA PAL VERMA 

07.10.2020 

Mr. Puneet Tomar, counsel for complainant. ( in court) 
None for the accused. 

Present

Physical hearing has been conducted today. 

The matter has been compounded. Payment has been made by the 

accused to the complainant in terms of statement of counsel for complainant which is 

separately recorded. Hence in view of the compromise between the parties - the 

matter stands compounded. Accused is acquitted of the charge u/s 138 of the N.I. 

Act. Bail bonds, if any, are discharged. Documents of the surety be released after 

cancellation of endorsements. 

File be consigned to Record Room after due compliance. 

(Snigdha Sarvaria) 
MM-01/5HD/KKD/Delhi. 

07.10.2020 



ID no. b6/2020 
Bhagyawanti Vs. Chitarakha 

07.10.2020 
File is taken up today on an application for service of summons by electronic mode i.e. email and Whatapp is moved on behalf of complainant / applicanm 
Present: None for compiainant. 

Physical hearing has been conducted today. 
Record perused. 

Considering that vide order dated 07.01.2020, summons wcre 
directed to be issued against the accused, therefore, application is allowed. 

Let summons be issued against the accused on filing of PF/RC 
through all permissible modes returnable on date fixed i.e. 20.10.2020. 

Copy of order be uploaded and sent to all as per circular no. 2204 2221/D &SJ. Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha $arvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 



ID No. 3019/18 

Manish Prasad Vs. Guruji Associates 

07.10.2020 

Complainant in person ( in court) 
Mr. Anil Sharma, counsel for accused. (on Webex). 
Convict is not present today. 

Present:- 

Physical hearing has been conducted today. 

Heard. Record perused. 
An application for exemption has been filed on behalf of convict 

stating that he is suffering from fever. It is also stated by counsel for convict that 

appeal was filed before Ld. Sessions Court, however, Ld. Sessions Court could 

esRd etR peRn. 
Be that as it may, considering that the judgment and order on 

not take the appeal c1 adum 

sentence has already been passed in the present atter, therefore, let warrant of 

arrest for serving the period of sentence against the çonvict returnable on 

17.11.2020.

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 


